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lnstruetxons to Defence Publie Sector
Undertakmgs for Pre-Entry Training
to 8. C. and S. T. Candidates

1480. SHRI S. M. SIDDAYYA: Will
the Minister of DEFENCE be pleased
to state:

{a) whether any instructions have
been issued” to varicus Defence Pub-
lic Sector Undertakings to arrange
spec1a1 pre-entry training for the
Scheduled Caste and Scheduled Tribe
candidates selected for recruitment
by ‘telaxed - standards of suitability
and experlence in“order to equip
them with the requisite skills and ex-
perience required for satisfactory
performance of their jobs; and

(b) if so, when were such instrue-
tiong 1ssued and in how many canes
such pre entry training was given 'in
each ‘of the Undertaking, durmg the
various years after the issue of the
instructiarn‘sv =

TI-IE MINISTER OF STATE (DE-
FENCE PRODUCTION) - IN THE
MINISTRY OF DEFE’N(*E (SHRI
RAM NIWAS MIRDﬂA) (a) and (b)
A Government directive was issued to
the Defence Public Sector Undertak-
ings “on 28th’ October 1971 advising
them,’ ‘inter alia’ to' arrange special
preveritry training, where necessary,
for Scheduled Caste/Scheduled Tribe
eandidates selected for appointment
agamst the vacancies reserved . for
them, on ‘the 'basis of rela},ed <tand-
ards of sultablhty, in order to e.;ulp
them with the requisite skills and ex-
perience = required for
performance of their jobs. The reed

for spec1a1 tralnmg in such cases was, 4

however, fo be decided by the under-
takings themselves. Special pre-entry
training has not so far been consider-
ed necessary by any of the \.nder-
takmgs but on—the-mh tralmng 'is
bemg given in all' cases.

Stnke by Calcutta Dock Workers

1481. SHRI - INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to. state

(a) whether the Dock workers m
Calcutta went on strike recéntly;
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Qb) if so, their demands;

(¢) whether Government had dec-
lared this strike illegal by invoking
Defence of India Rules; and

¢d). if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANS’PORT (SHRI H. M, TRIVE-
DI):  (a) anc_! (b). The Reglstered
Dock Workers .of Caleutta Dock
Labour Boarq resorted to ‘work te

-rule’ and ‘go-slow’ from 1-10-1974 te

11-10- 1974 demandmg payment of ex-
gratig in lieu of bonus for 1973—74
equivalent to the a.verage eamings
for 37 days.

(c) and (d). As empAOyment in the
port and ‘docks "at”Calcutta is consi- ¢
dered mtal for mamtammg supplies
and 'serVices esseniial ‘to the 1life of
the community, the saig employment
was  declared by the Ministry of
Labour on 6-10-1974 to be an' employ-
ment to which rule 119 of the Defence
of India Rules apglies. As any strike
in the;said port -and docks would pre- -
judicially affect the maintenance of
such supplies. and services, an order -
under rule 118 of the said Rules was x
issued by the Ministry of Labour on’
8-10-1974  prohibiting any strike in -
connection with any industrial dis-
pute in the port and docks at ,Ca}cqita ;
for a period of six months. -

Survey for comprehensive Plans for
eradication of giseases from Tribal
areas

1482. SHRI P. M. SAYEED: Will
the: . Minister. of HEALTH AND~
FAMILY PLANNING be pleased toﬁ
state;

(40, Whe’cﬁer there is complete dearth
of‘miormatlon about the diseases pre~
valent m the tribal areas; and

(b) if so, what concrete steps his
Ministry have taken, or would like to
suggest to the various State Govern-
ments, for studying the hea'th condi-
tions of the tribals, say through quick
surveys, at least in the villages situat-‘
ed near-about the -dispensaries, pri-





